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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH

ORIGINAL APPLICATION No. 47 of 2024

Nandkumar Pawar ... Applicant
Versus -
MCGM & Ors .... Respondents
AFFIDAVIT IN REPLY

I, Bhaskar V. Kasgikar Age- 56 years Adult, Occupation - Service as
Assistant Commissioner (I/C), S Ward, of Brihanmumbai Municipal
Corporation, having office at S' ward Municipal Office Bld, 1st Floor,

L.B.S Road, Near Mangatram Petrol Pump, Bhandup - West, Mumbai,

Maharashtra 400078:

1. Isay that; I have made myself conversant with the facts of the case

and am able to depose on behalf of the Respondent No 1 to 3.1am

filing this affidavit in reply thereto.
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2. The present application has been filed with the grievance that, tfi\\eré,&
. W\

is illegal cultivation of grass happening at Nahur East, Kanjur mar > \\ -
and Bhandup, Opposite Eastern Expressway, Mumbai. It is further

alleged that, stagnation of water in the said area is causing breeding

ground for mosquitoes and the same is also blocking tidal water

inlets in the said CRZ area. It ‘is also . alleged that, there is
indiscriminate dumping of solid waste and sewage in the CRZ area

of saltpans, mangroves in this area.

3. That as per direction dated 20.02.2024 of this Hon’ble; the joint
committee was directed to visit the site in question after informing
the applicant. Accordingly the ‘present Respondent and all other
stakeholders visited the site on 24t April, 2024. Accordingly report
was Submitted before Hon’ble Tribunal. -

4. Itis mentioned in the reply filed by the MPCB that, in order to verify
the allegations made by the applicant, the officials of MPCB and
Mangrove cells (Forest Dept.) visited site in question on 30.05.2024.

5. On basis of Joint Committee Report and Show Cause Notice Dated
21.06.2024, a personal hearing was conducted in the office of MPCB
on 29.07.2024 and Reply Submitted by the BMC, the MPCB has

_issued directions to present Respondent.

kS
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. Further, matter was listed for hearing on 12.08.2024, wherein the
affidavit in reply was filed from the side of Respondent BMC as
directed by this Hon’ble Tribunal. However, the Hon'ble Tribunal
was not satisfied with steps taken by the BMC.The Hon’ble Tribunal
directed to the BMC to file a clear affidavit giving therein an action
plan with timeline, which should not exceed three months, to ﬁnish
the task and submit the affidavit within three weeks.

. In order to comply the direction given by this Hon’ble Tribunal vide
order dated 12.08.2024 and directions issued by the MPCB vide
letter dated 29.07.2024. The Respondent is submitting the Action

Plan and Time line as under -

a. The office of Deputy Chief Engineer (Storm Water Drains)
Operations & Maintenance department of BMC shall install
the trash Boom on the upstream side of the Nalla’s Crossing
the Eastern Express Highway (EEH) in the BMC Area for
arresting the Solid waste/Floéting materials within period of

3 months -
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Action Plan -

carry floating material near conveyor system. Accordingly,”
joint site visit was carried by the Officer of Dy. Chief Engineer
(Storm Water Drains) Eastern Suburbs and Dy. Chief
Engineer (Storm Water Drains) Operations & Maintenance of
Respo.ndent - BMC to check the feasibility for installation of
Trash Boom System. In accordance with Municipal
Commissioner’s approval BMC has already invited E-tenders
for installation of trash booms along with pontoon mounted
conveyor systems and Operation and maintenance of same
for period of 5 years at 16 locations on various nallas in
Eastern Suburb to arrest, remove and dispose floating waste
from nallas. The scope of work in tender also includes the
installation of trash boom at Bombay Oxygen Nallah, Usha
Nagar Nallah, Crompton Nallah, and Nanepada Nallah along
with other nallas.

Time Line -.

The Expected‘ date of completion of installation of Trash

boom system is 07.01.2025.

R\




. The office of Deputy Chief Engineer, Sewerage Project,
Planning & Design of BMC shall divert all untreated sewage
to the nearest STP through sewerage drain line within 3
months period and ensure that no untreated sewage is
disposed to nalla/creek.

Action Plan -

As per the details submitted by consultant, the Eastern
suburbs having total 28 no. of storm water nalla’s having a
length of 69 km that manage storm water drainage. The DWF
sewage of 425.57 MLD is ﬂowiﬁg within all natural streams.
The Western suburbs having total 48 nos. of storm water
nalla’s having a length of 50 km that manage storm water
" drainage, DWF sewage of 608.48 MLD is flowing within all
natural streams. The Mumbai City area having total outfalls
of 98 storm water channels having‘a length of 150 km that
manage storm water drainage, DWF sewage of 203.18 MLD
is flowing within all constructed storm water drains. So
considering the ample of the project i.e. 269 km of total
length Nalla, out falls of about 180 nos. which includes
Bombay Oxygen Nallah, Usha Nagar Nallah, Crompton Nallah,

and Nanepada Nallah. The DWF to be tackled is 1237.23 MLD.
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Finalization. In addition to that Encroachment, pollutlon etc./.f T

have historically plagued the nalla's, impacting local R
ecosystems and public health as well.

Time Line -

The BMC has prioritized this work, by exploring funding
p0551b111t1es and securmg grants. In line of that, a consultant
was appomted on February 16, 2023, for the Detalled Project
Report activities. Considering the project's complexities, a
Technical Advisory Committee was established in March
2023, incorporating experts from environmental, sewage
treatment, and structural fields, as well as institutions like IIT
Bombay, VJTI, and former chief engineers of BMC involved in
the BRIMSTOWAD project considering the primary objective
is to obtain a technical advice for this important project. This
project is extensive having wide scope allover Mumbai within
BMC jurisdiction and requires coordination with various
government authorities and departments like MOEF, CRZ,

MMBYT, etc., along with securing funds and grants.

A\
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The consultant has commenced work as per the Terms of

Reference outlined in the tenders. Regular submissions are

being reviewed by the TAC, and progress is being monitored

to ensure the project’s objectives are met effectively. Below is

the current status and probable timelines of the consultant’s

work.
Proposed
Project Status/Probable Timelines Duration
Activity
Inception --
Report (Completed)
Survey Report (Completed) ”
(Under Progress)
P .
Drat DER 6 Months (Subject to approval of Feb-2025
TAC)
(Under Progress)
Final DPR 3 Months (Subject to approval of May-2025
Draft DPR by TAC)
Tender 6 Months (Subject to approval of ~
Document Final DPR by TAC) Nov-2025
Appeintment 2 Months (Subject to
pp Administrative approvals and Feb-2026
of Contractor :
response of the bidders)
C°“;::i“:;‘°“ 48 Months Duration 2026 to
2030
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within period of 3 months period.

Action Plan - |

The work of desilting & cleaning of said nallas on western
side of the E.E. Highway are carried out by the S.W.D. dept. of
B.M.C. & same is the continuous process. The stretch of said
nallas on eastérn side of E.E. Highway is affected by
Mangroves Forest /CRZ. /Thane/Creek Flamingo Bird
Sanctuary and falls under Eco Sensitive Zone under
jurisdiction of Forést Department. Hence the work of
cleaning of said nallas on eastern side of E.E. Highway is
eﬁpected from Mangroves Forest Department beiﬁg in eco-
sensitive zohe under jurisdiction of Mangrove Forgst dept.
However, necessary assistance in the form of men &
machineries will be provided by B.M.C. immediately to
Mangrove Forest Dept. as per their requisition. Further the

Respondent also requested to Forest department to carry out

of _ “on
the work widening and deepening of Major nallas«eastern

side of E.E. Highway affected by the CRZ., Mangrove &

RN
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ESZ/Creek. However, till date reply received from the Forest
Department.

‘ Hergto annexed and marked as Exhibit ‘A’ is the copy Letter
| addreséed to the Forest Department on 25.07.2024.

Time Line -

Desilting & cleaning of nallas on west side of E.E. Highway is
already done by the B.M.C. in Months March to May 2024 & it
is a continuous process.

Hereto annexed and marked as- Exhibit ‘B’ is the copies of

Photographs of work of desilting / cleaning of said nallas.

. The Assistant Commissioner ‘S Ward of BMC Shall
prevent/stop the illegal dumping of solid waste/debris along
the nalla at site and proper system shall develdp for
implementation of Solid Waste Management Rules,2016 and
constructions and Demolition Waste Management Rules,
2016 to avoid any poilution in the vicinity.

Action Plan -

In the Nearby Vicinity, Public awareness program is being
done by the BMC that plastic bottles, disposable plates and

other solid wastes are stopped from being thrown intg the
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nalla’s as mentioned in the Solid Waste Management RJ
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put into the dustbins provided by the BMC for collection of

waste and to formulating mechanism to monitor that no one
throw any kind of garbage intq nalla’s.

The BMC workefs are already engaged in duty for
collecting the garbage/floating material thereafter, the same
Is transporteéd by municipal vehicles deployed on the route.
These collected wastes are being transported to the dumping
grounds of City.

As per State Government’s circular u/no. LAND-
07/2013/C.No0.374/)-1 dated 10-10-2013, it is the duty of
concerned - department/authority in whose name the
Government land exists, to protect the land from any
encroachments and take all = legal action.
Discarding/dumping of unauthorized debris on any land
without the permission/consent of land owner is also treated
as’encroachment.

The éaid land is owned by Forest department;

hence, the debris needs to be removed by them. SWM

Q
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department does not have authority shift/remove debris
lying on govt. land owned by other government departments.

As regards the illegal cultivation of grass which is
happening in the CRZ comes under the jurisdiction of Salt
Commissioner of India and Forest land. Hence the action
against the illegal cultivation of grass is to be taken by
concern department.

It is submitted that vide Government Notification
dated 10/ 10/2013 Revenue and Forest Department,
Government of Maharashtra has also clarified that it is the
duty of the concerned Department / Authority in whose
name the Government Land vest, sﬁall protect those land
from any encroachments and shall take all legal action
against the encroaches including filing of Police Complaints.
Hence land which is owned by the forest Department, it is
expected to remove debris which is on the land owned by the

concerned authority. Hereto annexed and marked as Exhibit

’C’ is a copy of Government Notification dated 10/10/2013.
Time Line -
~ The work of removing debris for laying of vents by S.W.M.

department of B.M.C. & the work of laying of vent pjpes by
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~ SW.D. department as suggested by mangroves forest P
will be expected to be completed in ‘Three Months’ ti
period.

1. The Respondent submits that the present respondent will abfde by

any directions of this Hon’ble Tribunal.

2. This Respondent craves leave to add, alter or amend the aforesaid

averments as and when necessary.

Date: :
Vi

Mumbai ’ ' =

‘%;é'.}

9
R

\v

’
Y,
Q, 2 “

Respondent No. 1 to 3
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VERIFICATION |

I, Bhaskar V. Kasgikar Age- 56 years Adult, Occupation - Service as
Assistant Commissioner, S Ward, of Brihanmumbai Municipal

Corporation, having office at S' ward Municipal Office Bld, 2nd Floor,

L.B.S Road, Near Mangatram Petrol Pump, Bhandup West, Mumbai,
Maharashtra 400078, do hereby state on solemn affirmation that what
is stated in above Para’s are true and correct to my own knowledge and

belief.

Solemnly Affirmed at Mumbai,

This day of Sep, 2024, }7/)
' c
ﬂw 4

Respondent No. 1 to 3

BEFORE ME

16\0°Y
Advocate for Respondent No. 1 to 3 MRS. SANJANA S. TANAWADE
B.A.LLB.
NSO Advocate & Notary

Regd. No. 10343
8, Pande Niwas,
Tulseth Pada, Lake Road,
Bhandup (W), Mumbal - 400 078.

o f 4

<

¢ | K

< / j
- VN
A (e o { | 4;

T il § 1 - 1o, \

. caea

« IFIVEIRUR &3

AL OTARIA

{
()

P\EOTED & REGISTERED
| sr. No.gu1yd.... Page No.e)..z.'}.
|Date ié)_gqlw |

r
)
2
v




e —— — T -

150

EXHIBIT - A

S

FUMBAL MUNICIPAL CORPORATION

PR @ S )
/7.8, Dated.

Qffice of the Dy.Ch. Engincer
(Storm Water Drain) Eastern Subs
5ta Floor, Pariwar Building, CTS
No. 119/B, Annabhua Godbole
Marg, Near Kanjur Police Station,
Kanjur Marg (E) , Mumbai 400 042
Ty

The Additional Principal Chief
Conservator of Forests
2072, Wakefield House,

Py

Arol Fieor, Ballard Estate,

als vy iraniale Co. Restamrent

Ao, Weoabal 400 001,

Subject :- The work of cleaning, desilting of nalla in fcrest area
/Mangroves/C.R.Z/ Eco-sensitive zone/Creek area
in N, S & T wards of BMC.

Ref - 1) Ch.E. / SWD/ 1994 Dt. 29.05.2024.
2) MDE/503/Gen Dt. 30.05.2024.

Reference is requested to the letter of this office at reference
o no 1 and letter of DMC (2-VI) at reference sr. no. 2 for
Desilong/cleaning of Kannamwar nagar nalla in forest area
Mangroves/C.R.Z. /Creelk  arca beyond  building  no 44  of
Kannamwar niagar.

The work of desilting of major nallas and culverts in BMC
Jimit is carried out by Storm Water Drain dept. every year before
monsoon and it is ensured that the major nallas functions to its
full capacity and discharges rainwater further into creeks
through the forest area Mangroves/C.R.Z/ Eco-sensitive
zone /Creck arca.

This dept carries out work of Widening, Training and
Decpening {TWD)of major nallas in BMC limit as a part of
BRIMSTOWAD Plan 1 (Brihanmumbai Stormwater Drain).
However, the work of Cleaning and TWD of Nallas in forest arca
cannot be undertaken by BMC since it is affected by
CRZ/Mangrove /Eco-Sensitive Zone.
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The work of Training Widen
forest arca/Mangroves/
arca needs to be ¢

ing and Deepening of Nallas in
C.R.Z/ Eco-Sensitive Zone (ESZ)/Creek
arriecd out under your Jurisdiction so as to
improve the discharge capacity of these Nallas.

In view of the above, Additional Principal Chief Conservator
of Forests is hereby requested to undertake work of Training |,
Widening and Deepening of Major Nallas as listed below &
affected by C.R.Z., Mangrove & E.S.Z./Creek area:

Nallas in ‘N’ Ward.

1) Somaiyya Nalla

2) Kamraj Nagar Nalla
3) Ramabai Nagar Nalla
4) Laxibaug Nalla

5) Usha Nagar Nalla downstream of E.E. Highway

6) Bombay Oxygen Nalla downstream of E.E. Highway

7) Crompton Nalla downstream side of Junction of Jolly board
road & JVLR

8) Kannamwar Nalla downstream of E.E. Highwaybeyond
building no.44.
Nallas in “T” Ward

9) Boundary Nalla

10)Kesarbaug nalla

I11)Nanepada Nalla

Yours faithfully,

=

Executive Engineer
(Storm Water Drain)
Eastern Suburbs (2-VI)

Sl_lbm-itted for information please.

Ex.Eng.(SWD) (2-VI) E.S.
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EXHIBIT - B (COLLY)
Usha Nagar Nalla D/s

During

‘19 14616%21\1 72. 941319 ,
Bhandup East
Mumbai
Konkan Division
Maharashtra

After

Bhandup West
Mumbai
Konkan DlVlSlon

1ehnmAn° ) Sompnd W21 17 |l‘""' e
v Abeheefclos 45500
Goaste § [sfef=ng nItinptef S e ooy

i
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Usha Nagar Nalla D/s

During

LEEHH LR




Usha N#& Nalla D/s

Before
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Crompton N : t E.E.Highway
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o <SA0FARr 2024 5:24:39 pm
19.4246604N 72.93432457E
Kanjurmarg East

Mumbai

Konkan Division
Maharashtra
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ES-462 J.R.S. Infrastructures ‘T’ ward

C.A.303 Nanepada Nalla at Old Pumping
Before
-

Mulund East
Mumbai

Konkan Division
Maharashtra
5/18/24 10:47:12
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ES-462 J.R.S. Infrastructures ‘T' ward

C.A.303 Nanepada Nalla at Old Pumping
Before

BOOE t4.7(
Mulund E
Mumbai
nkan Rivi )]
Maharashtra
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EXHIBIT - C (COLLY)

AR STHIMARIG AfTshH0T Ufrae,
eI v, fhdie g g HRUEET.

ABRTSS 2T
H8Yged 9 9 fqumT
I IRUS® hich: STHIM- 0(6/093/%.55.30%/51-9
ST ATUR &g, Wex 99 AR, 32 a1 991l
Hh IS, Hd5-800 00y
fSHTid: 90 3fTdeIaR, 093

qTdT - 3 YRYF S hHTdh: STHIH- 03/00%/H.56.93/51-9, fadid 9 §<eR, 090.

PEICKI

AR STHITRIE SAfTHAV UfTae BRl g STeles! ATTehHOI ATeehlod [+TshTiRIc
HROGIEE dRIda] ezl FRHT SRuad ces Med. AE el &g wWRaR
I MHRIgdD HrIag] B THedrd 3R] MR e} 2. dral g&dl
STTHHUIN 2ATAIBA ST GITeT e/ TS Blbig [AR1Y BIdl. AU
3IIHHUME AT BTl ORIg bedrd BrIal 9 Gawrd! Ryl f[Tasvgrd aragar
AIHRAT A AL A STHIAIT 3D FbIeAl JIHN WRBRT A0 aig
SIS HATHos WA TRUTHSIR HTIaTe! DRl Ud ATe!, 3R & a9 e
31UTES BId. ITTAR AT fA9FTH &1 © ACaR, 2090 =T 3MHT URYFB<I Fd &
JABT-IAT AT QU el 3fed. IMFAH f&ih 9 Far, 090 =T A
IR BT FRIFT RO 3Tl G U &30 BRITGATh g MHIYdd
HIRIATE! Bl T SIDUfIHL g TRRGAT ThRIer S e Fezi-
3MTe3 3. TN Y81 &3y WRTEARIS JAfABT-FiHT T QuaTdl d1d mF-red]
[CEINEERCIES

HIGERIEE G
STRIGT Y] IR SRR WRITST G HRATS BIVIMNIE] &6 9 e,
2090 7T 3TN URUFRIRS &3 MfBT-TIT el AT MM II0ITT I 8. ad
ITHI AT AGMEN I8 TS S0 3T/ G SUIT A 3ATR.
(9) ATHIT /ANRT U 3R, TS, TRIRTE STHIM] a9d G e A6 @R
AT AT ST AT/ AT ~Teh STRIE! TDMHE AT TIR Ho ol
WIHh AEYSH BTG, ATTh TRTR AT BIRITSATT SBDHIU STauTe
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3T URUSS hHid: STHIF- 0l9/2093/Y.55.398/1-9

(el aY ™

ITd. ITAE AR STHITAR S1fehaoT B HRICRR GRATST $2TRT ST
74T

() IR, T, TR SR fhal e WRIsg A= Aaud, Aidhed]
SRR 3MfTshHvT Sear™ FeeFN e 9ex JifhHul dichie Fshiid
UG HIIATe] BRI,

(3) 3TNATRYT STHIMTARIS JTTHHAUT TiIde BRI & Fex STHIA AT favrm=aT arerd
3T T [GURTE SR 3e. QR[S 2AM[Ihy SHIH=T diadia e
dBIol/Hes JAMWGRY, I ST qedia W=D a9 ABRY, TR 9
HrST ST i Aefed aHddd, TRUN G qRATEBRT AT 37
BT MBI ST fAuTTr=ar Jareard e &1 fawrr=/<aveda e
ISR I ATchTs Yios I Td fhate Sugrl GerdT =ardl. fhaie S Hrvard!
SR UhHBTAR Ghodld dRSH! Jafirdifases SaeeR! A oo aRdTs
P!

(¥) |4 RTcgrdies sifamaonaed ufady, fspiiig oo, e SRIe HRUEEd

Hefera Tt A Feark FH=g AT R a2l AU HRIdrs! R,
NESEINRRISCEED HeRTS; /MFATAT www.maharashtra.gov.in Il THhaRIB[AR

SUGE BRIV NS MG AT HhdTh 09390909§898039% T 37T, BT ATG3
feslice @R Aefifhd o BIevard Ad TR,

Ha IRTS T XTWYT) W&Id?llj‘i‘ll% g 1A,

. Digitally signed by Sunil
S u n I | Shridharrao thhek_ar
DN: CN = Sunil Shridharrao
. Kothekar, C = IN, S = Maharashtra,
Shrldharrao 0 = GOVERNMENT OF
MAHARASHTRA, OU = REVENUE
AND FOREST

KOth e kar Date: 2013.10.10 17:33:50 +05'30'

o HISHT
AT SMIHRT, Hegel o - [T

)
)
3) |d Niesiferl / o ResTiar
)
)

g5 3 U1 R


http://www.maharashtra.gov.in/
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3T URUSS hHid: STHIF- 0l9/2093/Y.55.398/1-9

&) AT, ST T ST/ SETIRIET, HERTSE TS, () TR
) ST FHBIAIes e DI/ S e/ A A <Id, 8 d a1 [qHIT, H3Te5d, Jais.
¢) HIEHH (AEe) AT @il |fd.
Q) HIITSIHAT (HEY) I WIS A,
q0) JAUR IR Flq (HEYeH) TTd [AD131/ W &b, H315 9,44,
q9) ATUR &I A4 ([8) I W AEIH, HA1SY, H5-32.
92) NG A, T [GHTT, Jid W A8, 93916, Jas5-33
93) 4G A, TR [T [G9mT, I W G8e, 939169, J98-32
)
)
)

qw) e e, fRamyad, 4a8-32
9Y) AT T STTHID FATSATHY, HAS, Ha5-32.
qg) FaeTxIl, BTINT-91-9, H8ge d g+ [qurT

Ivs 3 Ueh! 3
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To prohibit, demolish,
complaint against
encroachment on

government property.

GOVERNMENT OF MAHARASHTRA REVENUE
AND FOREST DEPARTMENT GOVERNMENT
CIRCULAR NO. L-
07/2013/C.N.374/J-1
WORLD TRADE CENTRE, CENTRE-1
BUILDING, 32> FLOOR,

CUFFE PARADE, MUMBAI-400005.

DATE: 10 OCTOBER 2013.

Reference :-
1. Government Circular no. L-03/2009/C.N.13/
J-1 dated 07 September 2010.

Information:-
Order is passed from time to time to prohibit
to encroach the government property and to

demolish immediately  the encroachment
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acted seriously regarding same by zone.
Sometimes the people nearby government
property, local people object against
encroachment, when the local people is most
likely to not to affect the law and order if objected
against encroachment. But the home department
brought in attention, that the police not acting
effectively since the government not compliant
regarding ownership of land. Accordingly our
department instructed all Zonal Officer under
Government Circular dated 07 September 2010.
Complaints of public representative and people
are brought into attention of government since
Zonal Office not acted seriously regarding
instruction passed under government circular
dated 07 September 2010 by government.
Accordingly government is considering to instruct

the Zonal Officer again.
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Government Circular :-

Attention of Zonal Officer is invited under this
order to government circular dated 07 September
2010 to act immediately by Zonal Office on above
points. And accordingly the following order, instruc-

tion are passed hereby again under this order.

(1) To exhibit clearly in local revenue office,
local self governing society office on drafting
list with plan of open, public land of
possession of concerned local self governing
society and government, open, cattle field
land in rural, urban 2zone. To provide
warning of legal action if encroached the

government property.

(2) To act to demolish immediately said encroach-

ment if observed developed on
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government, open, cattle field land and

public, open land of local self governing

society.

Concerned department is responsible for the
said government land to prohibit to
encroach. Hence the local officer of
concerned ward, society should be careful to
complaint to police immediately of the
possession of the ward of the government
land of concerned Village President, Town
Council Chief Officer and in other case
regarding land of local forest officer, cattle
field and public property regarding forest
land, concerned talathi and ward officer

regarding government property. The senior
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against concerned, if  passed the

responsibility to complaint on each other.

To act under said order on contacting
immediately by concerned collector to
prohibit encroachment in all district, to

demolish, to compliant.

This Government resolution as been made

available on the website of the Government of

Maharashtra www.maharashtra.gov.in and its

code is 201310101647420219. This order is

being attested with a digital signature.

By order and in the name of the Governor of

Maharashtra.

Sunil Kothekar
Executive Officer, Revenue and Forest

Department.
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Copy
1. All Divisional Commissioner.

2. Commissioner and Director of Estate, Land
Records, Maharashtra State, Pune.

3.  All Collector/Upper Collector.

4.  All Tahsildar.

5.  Account General, Pay and Accounts/
Accounts, Maharashtra State-1, Mumbai.

6. Account General, Pay and Accounts/
Accounts, Maharashtra State-2, Nagpur.

7. All Officer, Deputy Secretary, Assistant
Secretary of J. Group, Revenue and Forest
Department, Ministry, Mumbai.

8. Private Secretary for Hon'ble Revenue
Minister.

9. Private Secretary for Hon’'ble State Revenue

Minister.



10.

11.

12.

13.

14.

15.

16.
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S.E.O./Personal Assistant of Upper Chief
Secretary, Revenue, Ministry, Mumbai.
Personal Assistant of Upper Chief Secretary
Home, Ministry, Mumbai-32.

Personal Assistant of Principal Secretary,
Village Development Department, Ministry,
Mumbai-32.

Personal Assistant of Principal Secretary,
Town Development Department, Ministry,
Mumbai-32.

Legislative Board Library, Legislative House,
Mumbai-32.

Directorate of Information and Public
Relation, Ministry- Mumbai-32.

File Copy, Office J-1, Revenue and Forest

Department.
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